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IN THE CENTRAL ADMIN ISThATIVE TRIBUNAL ; HYDERABAD BENCH 

AT IdYDERABAD 

O.A.No.733/92 

BEt'iEEN; 

Suit, K.Indantua 

AND 

The Union of Xndia, rep, by 
its Secretary, Ministry of 
Defence, New Delhi. 

The Director, Naval Science 
and Technological lab,, (R&D) 
Organisation, Ministry 'of 
Deferce, Vigyan Nagar, 
Visakhapatnam. 

Date of Order; 15,2,94 

Applicant, 

.. Respondents. 

Counsel for the Applicant 
	 Mr,G.Pararneswara Rao 

Counsel for the Respondents 	,, Mr,N.R.Devraj 

CORAM; 

HON'BLE Mr,JUSTICE V.NEELADRI MO : VICE-CHAIRMAN 

HON'BLE Mr,R,RANGARAJAN MEMBER (?iDMN.) 

- 
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To 
The Secretary, Ministry of tfence, 
Union of-India, .New..Delhi. 

The Director, Naval Science and Technological Lab., 
- 	-(R&D) Organisation,. Ministry, of £fence, vigyan Nagar, 

visakhpatnarn. 

One copy'to Mr.G.Parameswar RaO, Advocate, CAT.I-lyd, 

4., One ..copy' tq  Mr,N.R.Levraj, ,Sr.cGSC.GAT.Hyd. 

One copy to Library, CAT.Hyd. 

One spare copy. 
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0 • A. No. 7 3 3/92 
	 Date: 

JUDGMENT. 

as per Honsble Sri'R.Rangarajafl, Member(AdminiStrative) I 

4 1 	.4.. 	 - 

'ApliCaflt herein joined as Casual Helper (Washer-

woman) in the statutory Canteqn9f Naval Sciencq and 

Technological Laboratory (N;S;T:L.). -visakapatnaTit under 
t 	i 

R-2 with effect from October. 1989 on a daily wage of 

R5.20-50 ps. Hei.6ervices were terutinated orally from 

9.10.1991. she has also filed earlier an O.A.No.877/91 

to avoid her termination. The present O.A. is filed praying 

for the same relief as was  prayed for by the applicant in 

O.A.No.652/92. 

2. 	The contention of the applicant herein and the 

relief asked for are the same as that of the applicant in 

O.A.No.652/92. Reply to this O.A. submitted by the res- 
as 

pondents is on the similar lines/in O.A.No.652/92. Hence, 

we see no reason to differ from the orders given in O.A. 

No.652/92. Hence, the following direction is given:- 

OR-2 should place requisition on the concerned 

Employment Exchange for supply of candidates for 

filling up existing vacancies if any and vacancies 

that will arise in future in Group 'D' in accordance 

with rules and regulations and if the name of the 

applicant is sponsored by the Employment Exchange 

in pursuance of his requisition placed on the 

Employment Exchange the case of the applicant 

should also be considered in her turn in accordance 

with law. However, the above direction will not 

stand in the way of the respondents in filling up 

of vacancies through compassionate ground appoint-

ments and ex-servicemen quota appointments0 

3. 	The O.A. is ordered accordingly. No costs. 

(R.Rangarajan) 	 ( v.Neeladri Ro) 
Member (Admn.) 	 Vice-Chairm,n 

Dated 	February, 1994. 
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TYPED flY 	 COMPARED BY 

CHECKED LY 	 APPROVED EY 

IN THE CEITY AL '.TAISTRjTIvE TRIBUhYL 

JEJc:•: A: :- DERABAD 

C- 
TUE :- oN':L: jk.JflCE 1Z'LELADRI RAO 

THL. HOL1E S...- 2.GORTpj :NEMI3ER(A) 

T}:E:0N' I3LE 2 li-( T. CMANDRJSSEKN?R REDDY 
ME;tER(JUDL) 

THE }ICN';3LE NR.R.Rk:AR33A C MEMBER 
(ADnw) 

ted; 157--1994. 

frtvLR7JU 7CUT; 

M,A./R.A/C.A. No. 

in 

O.A.No. 

T.A.No, 	 (W.r.No. 

Admilted and Interim Directions 
issue 

A1104 

Disposed of with directions. 	 - * 

DismissF

for 

asrniss ithdtawn. 

. Dismiss Eefauit. 

ReJecte ed. 

No order as to costs. 
•. 	 . 
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